National Company Law Tribunal
Block No.3, 6" floor, C.G.O. Complex, Lodhi Road, New Delhi-1 10003
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File No. 10/15/2022-NCLT Date: - 08.04.2022
OITICE MEMORANDUM

Subject:- Filling up the posts of Assistant Registrar on deputation basis in
different National Company Law Tribunal (NCLT) Benches.

Applications ave invited for litlng up the tollowing posts Assistant Registrar
on deputation basis in different National Company Law Tribunal (NCLT) Benches.
The vacancies are as undeor:

BT Beneh T e

i No. of Posts | Level in l’n_yﬁﬁﬁﬂt-r.ixwa;s. p_mS?;mn th
| No' \ Central Pay Commission
l T : New Delhi l 1 Level 11 (Rs.67700- 208700)
27 Guwahati Bench 11 |
B ,]'.iip ur Bench . : 1 i
Total 03 i
2 Fhe details of 1he posts, along with cligibility: criteria, educational qualilication/

experience ele, required Tor cach category ol post are given in the enclosed Annexure-l, The
Nalional Company Law Tribunal {(Recruitment, malary and other Terms and Condilions of
Service of Olficers and olher Eroplovees) Rules, 2020, mav kindly e seen at NCLT website,
e : undoer the ink career,

3. Ihe period of appointment on deputation will be itially tor « period of three years
or il further orders, whichever is earlier. Other terms and conditions of service shall be
governed by OM. No. 0/872009-Lstt.(Pay 11) dated 17" June, 2010 of Department of
Personnel & Training, Ministry of Personnel Public Grievances & Pensions, Gove of India,
as alnended Trom Lime 1o Hine,

4, Fhe otficers and stafl Jotning /already joined in NCLT on depulation, and already
availing GPRA facility in their parent bady, have been allowed to continue the benetit of
GPRA anjoining NCLT. Howoever, the officers and stall nol already availing GPRA in their
parent body will not be eligible (o apply for General Pool Residential Accommodation on
joining NCLT on deputation

5. Maximum age imit lor appointinent on deputation o the above posts is 56 VOATrs as

on the closing dale ofreceiplolapplicaliQs e o S ===




0. Application in the preseribed proforma (Annexure-I1) complete in all respect along,
with the certificate attached Lo the application from the emplover/ head of office / forwa rding,
authority and certified copics of ACRs/APARs for the last five vears, may be sent to the

following address:-

The Secrelary,

National Company Law Tribunal,

6 Floor, Block No. 3, C.G.O. Complex,
Lodhi Road, New Delhi - 110 003.

2. Last date of receipt of applications through proper channel is 60 days from the
publication of the notice in Employment News. The application received after the last date

will not be constdered,

8. Application which are incomplete, not submitted with cadre clearance, vigilance
clearance, submitted after due date, not routed through competent authority, unsigned and

are not on the preseribed format will not be considered.

9 The application must be seat the above address  with  the superscriplion,
“Application for the post of Assistant Registrar in NCLT Benches on deputation basis.”

/

{Anupam Lahiri)
Secretary, NCLT
Email: adimwnenclt.eov.in: Tel: 011-24361685




ANNEXURE -1

DETAILS OF POSTS ALONG WITH ELIGIBILITY CRITERIA, EDUATINOAL
QUALIFICATION/EXPERIENCE ETC. REQUIRED.

SI.| Nameof | No. of | Level in Eligibility criteria, educational qualification/ experience etc.

No. Post Post (s) pay required for appointment on deputation.
matrix
1| Assistant 03 Level T1 | Otficers  working  under  Central  Government or  State
Registrar (Rs.67700- | Governments or - Union Territories or Courts or ‘Iribunals

208700) | possessing degree in Law from a recognised University:

(a) (i) holding analogous post on regular basis; or

(i) a post in Level 9 and 10 as per Pay Malrix of Seventh
Central Pay Commission or equivalent with five years' regular
service in the Grade; or

(iti) a postin Level 8 as per Pay Matrix of Seventh Central Pay
Commission or equivalent with six years™ regular service in the
Grade,

(iv) a post in Level 7 in Pay Matrix of Seventh Central Pay
Commission with seven years™ regular service in the Grade,

(b) Having experience in administrative/ or establishiment or
Courl mallers,

Nate 1o The departmental ofticers in the feeder grade who are
indirect line of  promotion  shall not be  eligible  for
consideration for appointment on deputation. Similarly,
deputationists shall not be eligible for consideration for
appointment by promaotion.

Note 2: The period of depulation including the period of
deputation in - another  ex-cadre post held  immediately
preceding this appointment shall ordinarily not exceed five
Vears.

Note 3: The maximum age limit for appointment by
deputation shall not be exceeding fifty-six years as on the
closing date of receipt of applications.

Note 4: For purposes of appointment on deputation basis, the
service rendered on a regular basis by an officer prior to 01
January, 2016 or the date from which the revised pay structure
based on the  Seventh  Central  Pay  Commission
recommendations has been extended, shall be deemed to be
service rendered in the corresponding level in the pay matrix
ol the Seventh Central Pay Commission.




ANNEXURE - 11

APPLICATION FOR THE POST OFF ASSISTANT REGISRAR ON DEPUTATION BASIS

IN NATIONAL COMPANY LAW TRIBUNAL

Paste here self
attested passport size
coloured photograph

1. PPast Applied For ASSISTANT REGISTRAR
2. Prelerence for Bench
(only one bench may be opled)
3 | Name (IN BIL.OCK LEI'TERS)
4. Date of Birth
g Date of relircment o
6. Service to which you belong,
7. Whether SC/ST
8. | Office Address 1
Telephone No.
Fax No.
9. Correspondence Address
Telephone No.
Mobile No. (mandatory)
Email id (mandatory)
10, | Permanent Address
1.

Level in Pay Matrix along wilh
Present Pay, Present Post held and
dale of present posling




[ 12, l Fducational Qualifications (Malric omvards)

Exam Name ol Year of Duration | Subjects Percentage of
Passed University/ Passing, of Marks
Institute/ Course (Mention
Board Distinction, il
o o any)
-

13

Details of emploviment (in Chronological arder).

No

office

SL| Name of the

Post held

Period

['rom

Nature of
appointm
ent
(Regular/
Ad-hoc/
Deputatio

n)

[evel in
[]d_"‘,"

Matrix/ Pay

Band and
Grade Pay

Nalure of
duties

Applicant nol holding the post in the Pay Matrix/Pay Band/Grade Payv
Government should clearly mention his/ her IPay-Scale /Pay B
Pay Matrix/Pay Band/Grade Pav as per the Ce

portaining to the Central
and/Grade Pay and the equivalent

In case the present employment is held

on depulation, please state:
b

a) The date of initial appointment:

b) Period of appointment:

¢) Name and address of the present

office / organization:

d) Name and address of parent office/

organization :

itral Government,
4. | Nature of present employment i.c. i
Permanent/Ad-hoc/ Temporary
15 '




16, | Details of training, undergone

(7.1 Delails of proficicncy in computer

Any other information, applicant
wanls Lo furnish

19. | Please state briefly how you find voursell best suitable for the post applied for:

I have carefully gone through the vacancy circular/advertisement and 1
the Curriculum Vitae duly supported by documents subs
Selection Committee at the time of selection for the posl
furnished above is correct and true to the be

am well aware that
nilted by me will also be assessed by the
- Itis also certified that the information
stol my knowledge, In the event of my selection |
shall abide by the terms and conditions of services attached to the post,
Place:

Date: Signature of the Candidate

Address:

Certificate to be (urnished by the Employer/ITead of Office/ Forwarding Authority:

Cerlified that the above particulars furnished by Shri/Smt.
he/she possesses educational qualitications and experience mentione
also certified: -

o _arecorrect and
din vacancy circular. 1t is

L That there is no vigilance/ disciplinary case or criminal case pending or contemplated
against Shri/Smt.
2. That his/her integrity is certitied
3. That his/her CR/ APAR dossier in original is enclosed/ photocopies of the ACRs/ APARs
for the last five years duly allested by an officer of the rank of Under Secretary to the
Government of India or above, are enclosed.
4. That no major/minor penalty has been imposed on him/her during the last ten vears.
5. That the cadre controlling authority has no objection Lo the consideration of the applicant
for the post applied for,
Place:
Dater
Signature :
Name
Designation
Tel. No.
{Office Seal)

List ol enclosures:
1
9




National Company Law Tribunal
Block No.3, 6 floor, C.G.O. Complex, Lodhi Road, New Delthi-110003
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File No. 10/14/2022-NCLT Pate: - 08.04.2022

OFFCE MEMORANDUM

Subject:- Filling up the posts of Deputy Registrar on deputation basis in
different National Company Law Tribunal (NCLT) Benches.

Applications are invited for filling up the following posts Depuly Registrar on

deputation basis in different National Company Law Tribunal (NCLT) Benches. The

vacancies are as under:

51 Bench No. of Posts | Level in Pay Matrix as per Seventh

No - Central Pay Commission
1. Jaipur Bench 1 1  Level 12 {Rs.78,800-2,09,200)
3. Indore Bench T e R
4. Amravati Bench i
5. New Delhi i 1
6. . Kolkata i
7. Chennai b

—— i e R R B ST s S |

8. Hyderabad | 1
N s

-y

2 The details of the posts, along with eligibilitv criteria, educational qualification;
experience ele. required for each category of post are given i the enclosed Annexure-1. The
National Company Law Tribunal (Recruilment, Salary and other Terms and Conditions of
Service of Oficers and other Emploveces) Rules, 2020, mayv kinddy be seen a! NOUT wobsite

fuen, bpio ccounder Lhe ink career.

3

or il further orders, whichever is earlier. Other terms and conditions of service shall he
governed by OM. No. 6/8/2009-Estt.(Pav 1) Jdaled 17 Tune, 2010 of Department o
Personnel & Training, Ministry of Personnel Public Grievances & Pensions, Gove of Idie,

as amended [rom lime (o lime,

1. Fhe officers and stafl joiing /already joined in NCL T on deputation, ad already
availing GPRA facility in theiv parent body, have been allowed o continue the benefit of

. oweser. the officers and stalf not already avaiting GPRA- e

X The period of appointment on deputation will be inilialiv for o period of three years




parent body will not be eligibie to apply tor General Tool Residential Accommodation on

joining NCLT on depuiation.

3 Maxium age Timit for appointment on deputation to the above posts is 56 VEOALS o

on the closing date of receipt of applications.

0. Application in ithe prescribed proforma (Annexure-I1) corplete in all respoct atone
with the certiticate allached to the application rom the emplover/head of alth e/ durwarding
authorily and cerlified copies ol AURs/APARs for the last five vears, may be sent lo thie

fetlowing address:-

The Secretary,

National Company Law Tribunal,

6 Floor, Block No. 3, C.G.0O. Complex,

Lodhi Road, New Delhi - 110 003,
7 Last date of receipt of applications through proper channel is 6l) davs rom the
publication of the notice in Empioyment News, The application received after the last date

witl not be considered.

£, Application which are incomplete, not submilted with cadre clearance, vigilanoe

clearance, submitted after due date, nol routed through competent authority, unsigred and

are 1ol on the preseribed format will nol be o onsidered.
Q Fhe application  must be sent (e above address wilh the SUPCrS e Lion

“Application for the post of Deputy Registrar in NCLT Benches on deputation basis,”

\\‘\/ x /ﬁ { ,’ !
WY il o
\\-}{‘/’Lw \?\/\): ;J(\’f ' ll/" L‘ :

el

(Anupam Lahiri}
Secretary, NCLT
Email: obinieoncttnes o Tel: 011-24361683




ANNEXURE -1

DETAILS OF POSTS ALONG WITH ELIGIBILITY CRITERIA, EDUATINOAL
QUALIFICATION/EXPERIENCE ETC. REQUIRED.

Sl | Name of | No.of | Levelin | Eligibility criteria, educational qualification/ experience ele.
No. Post | Post (s) pay required for appointment on deputation.
matrix
1| Deputy 08 Level 12 | Officers  working under Central  Government or  State
Registrar (Rs.78800- | Governments or Union Territories or Courts or Tribunals or

209200)

stalutory organisations a degree in Law from a recognised
University:

(a) (1) holding analogous post on regular basis; or

(i) a post in Level 11 as per Pay Matrix of Seventh Central Pay
Commission or equivalent with five vears’ regular service in
the Grade,

(L) Taving experience in administrative or establishment or
court matters.

Note 1: The departmental officers in the feeder grade who are
in direct line of promotion shall not be eligible  tor
consideration for appointment on deputation. Similarly,
deputationists shall not be eligible for consideration for
appointment by promotion.

Note 20 The period of deputation including the period of
deputation in another ex-cadre post held  immediately
preceding this appointment shall ordinarily not exceed five
vears.

Note 3: The maximum age limit for appointment by
deputation shall not be exceeding fifty-six vears as on the
closing date of receipt of applications.

Nate 4: For purposes of appoimtment on deputation basis, ihe
service rendered on a regular basis by an officer prior to 01+

January, 2016 or the date from which the revised pay structure

based on  the Seventh Central Pay  Commission
reconunendations has been extended, shall be deemed to be
service rendered in the corresponding level in the pay matrix
of the Seventh Central Pav Conunission.




ANNEXURE - 11

APPLICATION FOR TIE POST OF DEPUTY REGISTAR ON DEPUTATION BASIS IN
NATIONAL COMPANY LAW TRIBUNAL

Faste here sell
attested passport size
coloured photograph |

|

Lo | Post Applied For : DEPUTY REGISTRAR

2. Preference for Bench
(only one bench may be opled)

3 Name (IN BLOCK LETTERS)

4. Date of Birth

a, Date of retirement
6. | Service to which vou belong
7 Whether SC/ST

S. Office Address

Telephone No.
Fax No,
9. | Correspondence Address

Telephone No.

Mobile No. (mandatory)
Email id (mandatory)
10. | Permanent Address

T | Level in Pay Matrix along with
Present Pay, Present Post held and
date of present posting




( 12. | Fducational Qualifications (Matric onwards) 1

Exam Name of Year of Duration | Subjects Percentage of
Passed University/ | Passing | of Marks
[stitute/ Course (Mention
Board Distinction, it
any}

13| Details of employment (in Chronological order)

SL | Name of the Post held Period Nature of | Level in Nature of
No| office appointm | Pay duties
ent Matrix/Pav

(Regular/| Band and
Ad-hoc/ | Grade Pay
['rom To Deputatio

n)

Applicant not holding the post in the Pay Matrix/Tay Band/Grade Pay pertaining to the Central

Government should clearly mention hts/hei Pav-Scale /Pav B aml/bmdc IPay and the equivalent

Pay Matrix/Pay lmml/bmc ¢ Pay as per the Cen tral Government.

4. | Nature of present employment i.c. :

Permanent/ Ad-hoc/ Temporary

15, | Incase the present employment is held

on deputation, please state:

a) The date of initial appointment:

b) Period of appointment;

¢) Name and address of the present
otfice / organization:

d) Name and address of parent office/
organization :




16. | Details of training undergone

Details of proficiency in computer

18, | Any other information, applicant
wants to furnish

19. | Please state brictly how vou find vourself best suitable for the post applied for:

Fhave carefully gone through the vacancy circular/advertisement and Tam well aware that
the Curriculum Vitae duly supported by documents submitted by me will also be assessed by the
Selection Committee at the time of selection for the post. [tis also certified that the information
furnished above is correct and true to the best of my knowledge.  [n the event of my selection |
shall abide by the terms and conditions of services attached to the post.

Place:

Date: Signature of the Candidate

Address:

Certificate to be furnished by the Tmployer/Hlead of Office/ Forwarding Authority:

Certitied that the above particulars furnished by Shri/Smt._ - _are correct and
he/she possesses educational qualifications and experience mentioned in vacancy circular. [t is
also certified: -

1. That there is no vigilance/disciplinary case or eriminal case pending or contemplated

against Shri/Smt.

2 lhat his/her integrity is certitied
3. That his/her CR/ APAR dossier in original is cndosu{/phntuwpms of the ACRs/ AFARS
for the last five vears dulv attested b_\ an ofticer ot the rank of Under Secretary Lo the
Government of [ndia or above, are enclosed.
4. That no major/minor penalty has been imposed on him/her during the last ten vears.
5. That the cadre controlling authority has no objection to the consideration of the applicant
for the post applied for.
Place:
1 T
Signature :
Name !
Designation
Tel. No.

(Office Seal)

List of enclosures:
.




National Company Law Tribunal
Block No.3, 6" floor, C.G.O. Complex, Lodhi Road, New Delhi-110003

File No. 10/85/2021-NC1.T Date: - ©2.04.2022

OIFICE MEMORANDUM
Subject:- Tilling up the posts of Private Secrelary on deputalion basis, in different
National Company Law Tribunal (NCLT) Benches.

Applicalions are mvited for lilling up the lollowing posls ol Private Secrelary, on

deputation basis, in different National Company Law Tribunal (NCLT) Benches. The bench-
wise lenlalive vacancies of Private Se retary, are as under:-

! s.. Bench No. of liost'ﬁ;ié Level in P'.ﬁ-y Matrix as per Seventh|
J No | | Central Pay Commission .
} - Jaipur Bench 1 J‘ Le';fnlsi(i{s 47600 - 1 51100)
IR (s S .
. 2. ! Chandigarh Bench 1 3
| 3. Allahahad Benen T o 1
4 Guwahati Bench T |
5. Cultack Bench i I :

{ B Amravati Bench : 1 ! |
7. Bengaluru Bench (
E 9. | Indore Bench | 1 I 5
|10, KolkataBench 5 |
: 1. Chennai Bench 2 .
| 12.] Hyderabad Bench 2 ‘
ln ';'A'li'méd.ih;{c'l Bench [ R [
LT, [ Murbm Beneh, ” 5 |
15, New Delhi T
: ' Total o 26

2, The delails of the posts, dinng wilh r_rligjhélily crileria, educational qualification/

experience ele, required for each calegary ol post are given in the enclosed Annexure-L. The
National Company Law Tribunal (Recruitment, salary and other Terms and Conditions of

Service of Officers and other Fmployees) Rules, 2020, mav kindly be seen al NCILT websile,

1B 15T il counder the link careoer,




3 The period of appointment on deputation will be initially for a period of three vears
or till further orders, whichever is carlier. Other terms and conditions ol service shall be
governed by O.M. No. 6/8/2009-Fistt.(Pay 1) dated 17 June, 2010 of Department of
Personnel & Training, Ministry of Personnel Public Grievances & Pensions, Govt. of India,

as amended (rom time to time.

4, The olficers and stafl jeining /already joined in NCL1T on deputation, and already
availing GPRA facility in their parent body, have been allowed to continue the benefit of
GPRA on joining NCLT. However, the officors and staff not already availing GURA in their
parent body will not be eligible to apply for General Pool Residential Accommodation on
joining NCLT on deputation.

5. Maximum age limit for appointment on deputation to the above posts is 56 years as

on the closing dale of receipt of applications.

6. Application in the prescribed proforma (Annexure-11) complete in all respect along
with the certificate attached to the application from the emplover/head of office/ forwa rding,
authority and certitied copies of ACRs/APARs for the last five years, may be sent to the
following address:-

The Secretary,

National Company Law Tribunal,

6 Floor, Block No. 3, C.G.0). Complex,
Lodhi Road, New IDelhi - 110 003.

7. Last date of receipt of applications through proper channel is 60 days from the
publication of the notice in Employment News. The application received after the last date

will not be considered,

8. Application which are incomplete, not submitted with cadre clearance, vigilance
clearance, submitted after due date, not routed through competent authority, unsigned and
are not on the prescribed format will not be considered.

% The application must be sent the above address wilh (e superscriplion,

“Application for the post of Private Secretary in NCLT Benches on deputation basis.”

Walde

{Anupam Lahiri)
Secretary, NCLT
Email: admn@nclt.cov.in; Tel: 011-24361685

LH



DETAILS  OTF
QUALIFICATION / EXPERIENCE ETC. REQUIRED.

POSTS

ANNEXURE -1

ALONG  WITH  ELIGIBILITY CRITERIA, LDUCATIONAL

Secretary

(Rs. 47600
S 151100

SL.| Name of | No.of | Level in | Eligibility criteria, educational qualification/ experience cle.
No. Post | Post (s) pay required for appointment on deputation.
malrix
I | Private 26 Level-8 | Officers working under Central or State Governments or

Union Territories or Courts or Iribunals possessing skill
norms i.e. diclation @ T10WPM (English). Transcription on
computers filty five words per minute;-

(1) holding analogous post on regular basis; or

(i) a post in level-7 in pay matrix of Seventh Central Pay
Commission or equivalent with two years’ regular service in
the grade; or

(i) a post in Level-6 in pay matrix of Seventh Central Lay
Commission or equivalent with six years’ regular service in the
grade.

Note 1: The departmental officers in the feeder grade who are
indirect fine of promotion shall not be eligible for
consideration  for appointment on  deputation. Similarly,
deputationists shall not be eligible for consideration for
appnintlm‘nt b’\ l.“l't‘llnﬂl.i{)ll.

Note 20 The period of deputation including the period of
deputation in - another  ex-cadre  post  held  immediately
preceding this appointment shall ordinarily not exceed three
vears,

Nole 3: The maximum age limit for appointment by
deputation shall not be exceeding fifty six ycars as on the
closing date of receipt of applications.

Note 4: lor purposes of appointment on deputation/
absorption basis, the service rendered on a regular basis by an
officer prior to 01st January, 2016 or the date from which the
revised  pay structure based on the Seventh Central Pay
Commission recommendations has been extended, shall be
deemed to be service rendered in the corresponding level in
the Pay Matrix of the Seventh Central Pay Commission,




ANNEXURE =11

APPLICATION FOR THE POST O PRIVATE SECRETARY ON DEPUTATION BASIS
IN NATIONAL COMPANY LAW IRIBUNAL

Paste here sell
attested passport size
coloured photograph

l. Post Applied For i PRIVATE SECRETARY

8]

Preference for Bench
(only one bench may be opled)

3 Name (IN BLOCK LITTERS)

4. Date of Birth

Ut

Date of retirement

6. | Service to which you belong

ye Whether SC/ST

8. Office Address

Telephone No.
Fax No.

9, Correspondence Address

Telephone No.

Mobile No. (mandalary)
Email id (mandatory)
10. | Permanent Address

L | Tevel in Pay Matrix along with
Present Pay, Present Post held and
date of present posling




[ 12, [ Lducational Qualilications (Matric onwards) —I
Lxam Name of Year of Duration | Subjects Percentage of
Passed University/ | Passing | of Marks

Institute/ Course (Mention
Board Distinction, if
any)
13| Details of umplovi—m‘.nt (in Chronological order).
Sl | Name of the | Post held Period Nature of | Level in Nature of
No| office appointm | Pay duties

ent Matrix/Pay
(Regular/| Band and
Ad-hoc/ | Grade Pay
From To | Deputatio
n)

Applicant not holding the post in the Pay Matrix/Pay Band/Grade Pay pertaining to the Central
Government should clearly mention his/her Pay-Scale /Pay Band/Grade ’ay and the equivalent
Pav Matrix/ Pay Band/Grade Pav as per the Central Government.

14| Nature of present employment i.c., ;

Permanent/ Ad-hoc/ Temporary

15 1 Incase the present employment is held
on deputation, please state:

a) The date of initial appointment:

b) Period of appointment:

¢) Name and address of the presenl
olfice / organization:

d) Name and address of parent office/
organization :




16, | Delails of training undergone

17. Details of proficiency in computer

18| Any other information, applicant
wanls to [urnish

19. ] Please state briefly how vou find vourselt best suitable for the post applied for:

I'have cavefully pone through the vacancy circular/
the Curriculum Vitae duly supporte
Selection Committee at the time

advertisement and [am well aware that
d by documents submitted by me will also be assessed by the
of selection for the post. [t is also certified that the information
furnished above is correct and true to the best of my knowledge. In the event of my selection [
shall abide by the terms and conditions of services attached to the post.
Place:

Date: Stenature of the Candidate

Address:

Certificate to be furnished by the Employer/Tlead of Office/ Forwarding Authority:

Certitied thal the above particulars furnished by Shri/Smt.
he/she possesses educational qualifications and e
also certified: -

e are correct and
Nperience mentioned in vacancy circular. It is

1. That there is no vigilance/disciplin
against Shri/Smt.
That his/her integrity is certificd

ary case or criminal case pending, or contemplated

L2

That his/her CR/ APAR dossior in original is enclosed/ photocopics of the ACRs/APARs

for the last five years duly atlested by an officer of the rank of Under Secretary to the

Government of [ndia or above, are enclosed.

That no major/minor penalty has been imposed on him/her during the last ten years,

5. That the cadre controlling authority has no objection to the consideration of the applicant
tor the post applied for,

Place:
Date: e
Signature :
Name :
Designation :
Tel. No.

(Office Seal)

List of enclosures:
L
o




